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LOK SABHA

Thursday, March 7, 1968/
Phalguna 17, 1889 (Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEaKtR in the Chair)

ORAL ANSWERS TO QUESTIONS
'‘GRANTS To BHARAT SEWAK SAMAJ

*479. SHRI JYOTIRMOY BASU: Will
the Minister of FOOD AND AGRICUL-
TURE be pleascd to state:

(a) the total amount given to the Bharat
Scwak Samaj since its inception; and

(b) the value of Government land and
property given to the Samaj in Delhi; and
other places?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUPA-
DASWAMY) : (2) and (b). A statement is
laid on the Tablc of the Housc. [Placed in
Library, See No. LT-374/68).

SHRI JYOTIRMOY BASU : This
Bharat Sewak Samaj, or you might call it
Bharat Experiment Samaj, is an adventurc
of Shri Nanda, whose conscience may
rest in peace, who wanted a powerful
organisation of his own to be parallc! 10
the Congress.

SHRI S. KANDAPPAN: Parallcl to
the Planning Commission,

SHRI JYOTIRMOY BASU: In thcory
they said that it was a concern for the uplift
of the people but in practice the aim was to
have an industrial empire for furthering
political causes. It was registered undcr
dhe Societies Rcgistration Act of 1860

although it was branded by the Govern-
ment as a limb of the Planning Commis-
sion,

The Central Government alone paid
over Rs. 230 lakhs without any supervision
and examination of accounts. They clcarly
violated the provisions of the GFR, rule
149(3). The Information and Broadcasting
Ministry gave Rs. 28,701 but what was
publicised did not serve the Government
purpose as stipulated; it scrved the puiposc
of Bharat Sewak Samaj. In West Bengal,
where Shri Asoke Scn was the chief of the
Bharat Sewak Samaj, he fully utilised the
funds of Bharat Scwak Samaj to meet his
clection expenses.

MR. SPEAKER You are giving
information to the Minister. You arc
giving the whole history of Bharat Sewak
Samaj but are not asking the question.

SHRI JYOTIRMOY BASU: Under the
circumstancesmay I ask the Minister whether
any tax exemption was allowed to Bharat
Scwak Samaj; if so, under what rules, what
is the amount and arc there any arrcars?

SHRI M. S. GURUPADASWAMY:
Comprehensive consolidated accounts arc
not available yet; so, I am not in a position
to say what concessions have been allowcd
to Bharat Sewak Samaj.

SHRI JYOTIRMOY BASU: But you
have received the PAC Report. Do not
pretend that you do not know about it.

SHRI M. S. GURUPADASWAMY: I
do not pretend at all. I am aware of the
PAC Report. I only say this much that
comprchensive information is not avail-
able yet.

SHRI JYOTIRMOY BASU: My sccond
question is whether aftcr the Public Accounts
Committee suggestcd a ban, further grants
have been given in violation of the ban by
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the Ministrics and thc Planning Ccmmis-
sion; if so, the details therecf and the rcason
for doing the same.

SHRI M. S. GURUPADASWAMY:
After the Public Accounts Commitec made
its recommendation the Government of
India stopped all grants and loans to thc
Bharat Sewak Samaj. Regarding the other
aspect of the question whether the minis-
tries have violatedit, [ think we have stopped
all payments to Bharat Sewak Samaj.
Even the Planning Commission has stopped
that.

SHRI S. KANDAPPAN: Thc state-
ment contradicts what the Minister says.

SHRI RANGA: I am rising only on a
pointof procedurc. The otherday youwere
good cnough to insist that they should be
prepared with information. Shri Hanu-
manthaiya also had somc interesting remarks
to make. Even today they ceme forward
and say that have not collected the infor-
mation. They do not have the audited
accounts, although they have studicd the
rcport of the PAC. Is that correct?

MR. SPEAKER : I myself felt it. Tt
is unfortunate. Last time thc Minister
of Social Wclfare was answering the ques-
tion and I said that thcy might kindly collcct
the information.

ot Ay fowa : sreer wERT, T4
g W 59 a1 97 &% § IR Famw A
Ar-guA wea g fr ofewrs oFee
FAA W 34 W d W F I
qIHFTC T O 23 e W FHE
F qr amar &, ag QA EFA e
A 91y &, Y <@ F A O HATE@i F
dag g, N TerEET JAw ? | €
# JAFT FARL AG FEW AT
afFa s 7z 9 a1 fe FTER F
St @ &, 9 que Wl I W T
9T Jfeda @ #T gAR Wi F @
[ | 7 g qE W qERT & FAT
X § fF & SR |m S
FEATAR € 149 (3) A AT T
Ao & oy mar & fin fore o seamei
# IEH @R * grq kg AE_
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F oofy A T aFar | fawrw @
w|wAE........

MR. SPEAKER: Can you tell the ycar,
if not the datc?
=t It TW . ZEE ag -
T T fafaey # ol giw &
feraaaig .. .....

it wy ferrd : 3@ 2fT, 7@ §F fau
W AV T FL 7 g Al Y § 9 o
N FFR I |

it SReitEs W : qfAT, 9gd 9H
Fgq ar fifae ?

it Ay famd  g@ER N 9@
FEE

sMwEA R & 7 W E |
I Y TET AG & | ST W FHA

Ffog g

ot 7y fomd : @ § @www A
T A E | fRr A A qa g, o A
R & et ?

+ft St T : S g1 ) feeerd
F gy & 91 @1 § | &3 gfew war
f& it fow ardm & a8 a= fwar
T 2, TEEY AT AL & | AT
I TwaRNgaassw ...

WM gER W wBAW : AEIY
AN E? O i ¥ g qer
RURCUE

MR. SPEAKER: Order, order. You
cannot get up like that. You must sit
down. You must at lcast give one minutc
to answer the question. After that, you
can ask a supplcmentary. You cannot
interrupt like that.

ofl FOR we T WA : qA faT
fedit & a8 g1 W1 wWr & ? dewrd
T Tifge 4 )
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&t witeA oW : 49 9 T e
IR ¥ X fear mn & e Al
¥ ax fear mr ¢, a8 *ver ¥} FW
F T qOGW | 97§ X warfaRse
TFTIZ AT AT | £9 IFA faar & 1
AT N %S 7T § a8 O WA
T4 8, zafag e ot 99 & =T T
€1 7 a| e @

1 yqfada ag : fFqy aq a@ ?

MR. SPEAKER: Plcasc answer the Qucs-
tion; do not answer the interruptions.

S AR TW ;A g8 q ad
2 fr faedy aow=it 7y oo & sam
yrwfga fear wrEAfoaa &1 #F aw
fF g A I F1 afede gware amAT
=1z a1 #X I @A F a7 I AR
fear s ofge wn, @y @ o !
e & 97 alY st & o @ § B
AT AT AT FEAEr T e o
zq% fAw o FHA A o JEE )
FENAR @A A TEE 1 T N gL
famfe Wit and § oitw & 9 fawrfn
#1239 @ E 6 o wn 2w g
T

st wg fewd : wgw wEE, {3
qer 4T, T F §1 Jaw  fgar g,
I o 6 R A fearmar g,
9 §, qg qGT1 A4 aHa, @, ML I
adi 1 AT 47 ag qet at fe ofew
THRETE W # famfar B JQuel
H T AT §9F AW 9§
9 AT WIRAT AT [ Ao Ffe-
FO o wefr § 97 7 faars faeaer
I AN FER (7T I ? o

saTe qR wfEe |

SHRI M. S. GURUPADASWAMY:
There was a question already in the Lok
Sabha on the 29th and therc, we have replicd
that we are considering thc gestion of setting
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up an inquiry to look into all the affairs of
the Bharat Sewak Samaj. It is there. Wc
are considering it....

SHRI MADHU LIMAYE: Committee
or Commission ?

SHRI M. S. GURUPADASWAMY: As
my senior colleaguc said, only on the 16th
of last month, the administrative responsi-
bility of the Bharat Scwak Samaj was trans-
ferred from the Planning Commission to
our Ministry, Thercfore, we are looking
into all the affairs of the Bharat Sewak
Samaj. I want to disabuse the mind of
my hon., friend of this. We are not shelter-
ing or hushing up anything at all. We
are equally concerned with the statc
of affairs in the Bharat Sewak Samaj.
As my senior colleague had put it, we are
not very much satisfied with the statement
of accounts that they have submitted to us,
but we are still looking into it. As soon as
the picture is clear....

MR.SPEAKER : What aboutincome-tax ?
Is he able to say something on that?

SHRI M. S. GURUPADASWAMY:
That is also an aspect. All thesc matters
are relevant. We are, as I said, looking
into the various aspects; there arc the cons-
truction side, non-construction side, welfare
and amenities activities of the Bharat Sewak
Samaj——all these things arc there....
(Interruptions)

SHRI JYOTIRMOY BASU: Stcaling
also....

SHRI JAGJIVAN RAM : He may be
aware of it.

ot ydifadia xg : TR o@ A

wie frar, g8 ot Aew @ T
q1 |

SHRI M. S. GURUPADASWAMY:I
am not conversant.

As regards the other question which he
raised, may I say that whateverinformation
we have collected has already been laid on
the Table of this House. The statement is
available for the members.

SHRI HEM BARUA : The Public
Accounts Committec submitted its report,
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castigating the Bharat Sewak Samaj, to the
Third Lok Sabha......

SHRI MADHU LIMAYE: 31st March,
1965.

SHRI HEM BARUA : It was about thrce
or four years back that the Public Accounts
Committee submitted its rcport tothe Lok
Sabha. But the statement here now says
after so much of time:

“In pursuance of the recommendations
of the Public Accounts Committee (3rd
Lok Sabha), the Samaj has been asked to
furnish its consolidated accounts for
cvery year since its inception....”

Then, This is also there:
“The question of instituting an enquiry
into the affairs of the Samaj is under
consideration.”

There are serious charges of corruption
levelled against the Bharat Sewak Samaj
by a body like the Public Accounts Com-
mittee some four ycars back. Yet, they
have been sleeping over this issue; they
have dome nothing. Now they tell the
House that they arc considering instituting
an inquiry into the affairs of the Bharat
Sewak Samaj. How long would they take
to wakc up to check the corruption in this
country ? That is what I want to know.

SHRI M. S. GURUPADASWAMY:
It will not be very long. The matter has
come to us just recently. There may be
lapscs, there may be cascs of corruption,
we do not know. Thesc will form the
subjcct-matter of inquiry. I think, very
soon we will take a decision in this matter.

SHRI HEM BARUA : This is a very
scrious matter. Thc Minister says that he
doesnot know about the corruption indulged
in by the Bharat Sewak Samaj. But the
Public Accounts Committee has categori-
cally pointed that out. How long would
they slcep over it like this?

MR. SPEAKER: The point is this. It
has been transferred to them on the 16th
of last month, but it is not a question of
his Ministry alone. What has the Govern-
ment done all these threc years? Itis not a
question of Mr. Gurupadaswamy or any-
body. What has the Government done ?
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SHRI M. S. GURUPADASWAMY: Ac-
cording to the information availablc to us,
various attempts have been made to bring)

about consolidation of accounts. The
Planning Commission had sct up a
Sub-Committee of the Co-ordination Com-
mittee on Public Cooperation and they
went into the matter. They had meetings
in September-October, 1966. Subsequently
the Planning Commission also set up an
accounts cell and they also went into the
whole matter. One of the obscrvations
which both the Committees have made is
that it is not possible to consolidate all the
accounts because of the fact that the Bharat
Scwak Samaj has maintained individual
accounts for various items. They have
come to this conclusion that it will be very
difficult to consolidate all thc accounts.
But they have also said that they have got
consolidated accounts for threc ycars, from
1962 to 1965. So these are matters which
arc not final..(Interruptions) All that is
required is being looked into.

SHRI HEM BARUA: The defence that
he is trying to give us is no defence at all.
We arc interestcd in knowing this. Since
Government have failed to check corruption,
why is it that Government have not tried to
wind up the Bharat Sewak Samaj?

SHRIJAGJIVAN RAM: As I have said,
the winding up of the Bharat!Sewak Samaj
is not in our hands. But so far as we are
concerned, our concern is not to give any-
thing to them. As I have said alrcady, all
grants, loans or assistancec to thc Bharat
Sewak Samaj have been stopped.

No grant has becn released from Novem-
ber, 1966. So, for our purposes. ...

SHRI HEM BARUA : What about the
past?

SHRI JAGJIVAN RAM : As for the
past, we are looking into that matter. That
is what I have said.

SHRI TENNETI VISWANATHAM: I
was always thinking that this Bharat Sewak
Samaj was an innocent association and that
it was a Samaj that is Sama-+ Aja, that is,
as good as a lamb. What is the signifi-
cance of transferring this Samaj to the Food
Department ?
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SHRI JAGJIVAN RAM :No, it has

| been transferred to the Community Develop-

ment Department.

oft 7y fowd : gy ww fawre
TR@E

it ®o ato faamt : anft »ft 7y
fomd a1 & Aw | Wl wRw A
aamar f gaET anfee W faar amga
@ § 7@ ¥ ¢, A AgEefaE W
50 T Ty fear om @, o gl
weqrei w1 ot farar o gy &, | e
g% *1 oY anfee farar o ?

T~ Y Fw AW X @
Mg A far g fr
“The Bharat Scwak Samaj received for
its welfare and other activities grants and
loans from different Ministrics and other
agencies of the Central Government and

from the Statc Governments and also dona-
tions within and outside of the country.

# 4 A1 SR f—Iq T AT
N AER T 37 W foqr ¢ 5 W@
% GATS 1§ AAATH AT A% HT
& il — ar oY Avw eRfad
a1 FAHAT TAAAAT W da% FATY
< T 9T, A 7 fra & fedy gy s
I 1 ®F Famw ?

Y oot O ;gAY F A9 9
¥ *T @ €, afx Tar T8 o Y Ay
T & T g |

MR SPEAKER: Shri Kanwar Lal Gupta.

SHRI JYOTIRMOY BASU : That is
an utter untruth. They have taken Rs. 1
lakhs subscription.....

MR SPEAKER: Order, order. This
question shall not be answered. The hon.
Member cannot get up in that manner.
I have called Shri Kanwar Lal Gupta.

SHRI JYOTIRMOY BASU: You cannot
allow him to mislead the House.
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ol FAT AW qA AW 7YY,
T §qF GO FHAT T OF a9-
afrfeas faw o e sAoeems
FHE Y, TaTAWRGUE .. .... .

oft fra AW ;T 9T 8

=t gFR wx woam : fauga ad
g

MR. SPEAKER: When both thesc hon.
Members get up, I am helpless.
WHE AW AR : | FIEA
TR F@ F I TR & 9
7g aT € % @ § waweEe § aga
TR FAAE | TF BT A THIIE FHIAE
& 8, 9% X F 90 FERUT T2 &
fF gz confam feqdde & @wit 1 owT-
Frzq A ¥ foad agt wom A
# wdt ARy | T GO TR §
fF 9@ AU W TRATEE F ¥
& W I uFEw AF T § o}
A O RAASH FR FTw A
i &, Y og a9 fowd FOe
TAT TATRE 8, AT Yo afo ATSo
L Ol

7@ I qg € % S a=h AT
q FZT I AT FA FT Afaw
TH ¢ e w37 afuw o 2
fr Sad anfee uFerem sma =ifge
AT AT T A  qV AT I FAT
¥ 9T TS §, o Fro o w1 3
Twx & wifs qg fefaae s & 1
A e ga g fF R omma dvo o
atdo ®Y ¥y &t arfw & A W AW
AT qaaw feeft wee & ot gfawr
I §8% 9 i 7 7 ?

ot wmRter Tw ¢ ST A7 T,
qR ATWHS N ;T AT QT @ AR IAd
az st o gafer sEad N g
0 ot 1| g T I FToFATS
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ot wg fomd : SR A, T
T gt st Y A g

=t it Tw ST &7 W
I A aT T &Y feay wn § gwfaw
I FAT & FaT A v

T AR 747 gfaamw v wig A
TR 3@ AR N fa wEATE
Rl ag & st

SHRI P. VENKATASUBBAIAH : We
agree that the Bharat Sewak Samaj could
not render proper accounts as per rulcs
quoted by Shri Madhu Limaye. may I
know whether the Samaj has been doing
social service and coming to the rescuc of
certain weak scctions of society......

SHRI KANWAR LAL GUPTA
Coming to the rescue of Congressmen
only.

SHRI P. VENKATASUBBAIAH : May
I bring to the notice of the hon. Minister
that in Madras the DMK Government
has helped in organising a Prosperity
Brigade in the State by sanctioning moncy
to that organisation ?

SHRI S. KANDAPPAN : On a point of
order. The Prosperity Brigade has nothing
to do with this question. Why should he
dragin a State Government here. I strong-
ly protest. Let him confinc his question
to the BSS.

SHRI SEZHIYAN: It is not truc that
government funds have been given to the
Prosperity Brigadc. It is true that is sus-
taincd by Government for which accounts
arc there. Whereas in this case the Govern-
ment have allotted grants of Rs. 2 crores for
the Bharat Sewak Samaj for which no
accounts arc maintained.

SHRI P. VENKATASUBBAIAH : In
the Madras budget, Rs. 10 lakhs have becn
provided for to help the work of the Pros-
perity Brigade.

SHRI HEM BARUA : On a point of
order. Can a State matter be raised here
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MR. SPEAKER No Comparison.
That is all. The Minister cannot answer
forthe DMK. He wasonly arguingwhcther
this is wrong. The Minister can say only
about the BSS.

SHRI K.K.NAIR: How will you verify?

SHRI M. S. GURUPADASWAMY:
The Bharat Secwak Samaj is a social service
organisation. Also we have stopped grants
and loans—we have made it very clear-since
1966-67. As regards the other aspect of the
question, I take the information frem him.
We do not know whether the Gevernment
of Madras has set apart ccrtain funds for
the Prosperity Brigade.

SHRI P. VENKATASUBBAIAH : 1
am asking about the social work donc¢ by

the BSS,

SHRI S. KANDAPPAN: Hcis again and
again harping on the Prospcrity brigade,
I am sorry about it.

SHRI H. N. MUKERIJEE : It was your
pinpointing the corporatc responsibility
of Government that led the Mimury at
long last not to take sheltcr undcr the plea
that they had been holding the baby only
for a fcw months. But may I know how it
is, since the Minister of Food and Agricul-
ture admits categorically in answer to Shri
Madhu Limayc’s question that certain
financial rules had been definitely violated,
since this has gonc on for a pretty long period
of time and since whatever accounts have
already been given do not appear to give
satisfaction even to a Government which is
obviously trying to shicld this organisa-
tion. ...

SHRI JAGJIVAN RAM: No, no.

SHRI H. N. MUKERIJEE: How is it
that therc is no definitc idea about this and
‘Government only says that it is considcring
the question of having an inquiry, whether
itisfeasiblc or not or something of that sort?
‘Why does not Government positively say
that an inquiry is being conducted cither
‘with CBI assistance or through whatever
-other agencies available ?

SHRI M. S. GURUPADASWAMY :
First of all, we must assess the statc of
affairs of the Bharat Sewak Samaj. Without
knowing the state of affairs we cannot take
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any steps. It is true that the Public Accounts
Committee in their 34th report said that
since the Bharat Sewak Samaj has not conso-
lidated its accounts according to the finan-
cial rules all the grants and loans should
be forthwith stopped. We have stopped the
grants and loans to the Bharat Sewak Samaj
since then. So we have already complied
with the recommendation of the Public
Accounts Committee. Regarding the other
issue, we are cxamining it and as soon as
the issues are co-ordinated and we find that
an inquiry is necessary certainly we are going
to do it.

SHRI H. N. MUKERIJEE : Sir, I do not
usually interrupt the proceedings, but here 1
want your protection. They are repeating
over and over again, after a certain lapse of
time, that they have acted in accordance with
the recommendations of the Public Account
Committee. I want to pinpoint a parti-
cular admission made by Shri Jagjiwan Ram
that financial rules have been violated.
I refer to what they have said in the answer,
namely, that consolidated accounts which
the Samajis said to have given were found
to be unsatisfactory and this has gone on
for a period of time. My question was in
relation to that and not in regard to what
they have done in regard to the recommen-
dations of the PAC. Why do they not say,
we are having an inquiry; why do they say
we are considering having an inquiry about
this scandalous affairs?

SHRI JAGJIVAN RAM: 1t has been
already explained that after the report of the
Public Accounts Committec a Committec
of officials went into the details of the
accounts submitted by the Bharat Sevak
Samaj. The Samaj had submitted some
sort of consolidated accouts. As I have
said, the accounts so far submitted are not
satisfactory in all respects. But the matter
is being pursued. | have no doubt that furt-
her inquiry will be necessary in the matter.
As I have already assured the House, as
soon as the picture is clear, (Interruption) as
soon as 1 havc gone into the case, appro-
priate action whatcver it may be of the two
or three alternatives suggested —will be
taken.

SHRI RANDHIR SINGH : May 1
ask the hon. Minister, through you, Sir
whether it is not a fact that thc Bharat
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Sewak Samaj is doing extremely fine work
in the rural areas in building roads, running
schools and hospitals etc., and is it not
fact that 95 per cent of its employees and
office-bearers are non-Congress people ?

SHRI M. S. GURUPADASWAMY :
It is a fact that the Bharat Sewak Samaj
is doing a lot of welfare and amenities
work and has given cmployment to a large
number of people.

SOME HON. MEMBERS rose—

MR. SPEAKER Order, order. All
hon. Members may resumc their seats.
We have already spent half an hour on this.
The hon. Minister has given all the in-
formation he has in his possession at present
and perhaps he would not be able to give
more information now. We can have
a half-an-hour discussion or a one-hour
discussion at some other time. I have no
objection to call another half-a dozen
Members and take the full Question Hour
for this, but I do not think the hon. Minis-
ter will be in a position to give any further
information at present.

st wy fomd : T § 717 T T/
7z @ shfastsr &7 wrwen &1 F & faviwr-
fawre wiwr, sifadtsr 71 Afem  faar &
AL R A am AR @

MR. SPEAKER: I do not mind spending
this whole hour on this question, but then

the one hour would be over and there cannot
be any further discussion on this.

ST Ho Ho Wi : THH AFATAT T FY
o & s Y &Y aga & weRT aa™
AT A € R A 9 F T Wi Hw
1 €t 3 T I 7 @ & &Y I
a1 eI 7 FER AW I & fau s
feFmm mrerm YA W@ E

SHRI RANGA : Sir, T can only refer
to all the questions that have been put and
the replies given. In the light of all that and
the last reply given by the hon. Minister,
may I suggest to him and also enquire as
to what is it that stands in their way in agree-
ing with the suggestion that has already
been made by several hon. Members here in
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the light of not one report but repeated
reports from the Public Accounts Committee:
expressing dissatisfaction with the way in
which funds have been used or misused
by the Bharat Sevak Samaj? What is it
that stands in their way in agreeing to
appoint a Commission of Inquiry or Com-
mittee of Inquiry so that all the information
would be placed before them? That is my
plea with them. May I also add that in
view of the fact that Government has taken
the right decision in stopping all grants since
1966, would it be pleased now to advise all
the State Governments also to take similar
action in view of the fact that State Govern-
ments also have been making grants to this
organisation?

SHRI M. S. GURUPADASWAMY:
My information is that the State Govern-
ments also have stopped all the grants
and loans. We have already stopped it im
the year, 1965 and 66.

SHRI S. M. BANERJEE: Why do you
not declare it illegal?

SHRI M. S. GURUPADASWAMY:
About the other question as to what stands
in the way of setting up an inquiry imme-
diatcly, the only thing that is standing in our
way is that we are studying all the papers
that have been transferrcd from the Planning
Commission to our Ministry. Only on
the 16th of last month this responsibility was
thrown on us. Therefore, we are considering:
all the aspects and if the situation warrant
certainly we will have it. It is in our consi-
deration whether we should set up aninquiry
committce or not.

SOME HON. MEMBERS rose—

MR. SPEAKER : Let us go to the next
question.

*ft OITE FTET : IH U ¥ TgT
# 437 g § AR ATAT I3 9 o
@ A qBN WY swfa g & )
T aQE q T qEi F Ay AgT
YA FW & A1 A N FAR W
JTHATIE FQTE |

Shri Gunanand Thakur then left the House.





